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HON'BLE MRZSLRSADIGE,VICE CHAIRMAN(A)
HON *BLE DRi‘."A';":-;onAVA LLI ,mEm BER (3)

shri Js L éindra’§ s

s/o Shri Rattan- Slngh andra,

R/o -GH-8/112, paschim Vihar R N
Delhi 41 - . B L - .05020 ) QApplicant’%

(By Adwocates Shri S.M.Rattan paul)

1, Union of -India ‘through
the - ‘Secretary to the

Goved of Indla“‘ S '
M:Ln:.stry of - Urban Affairs & Employment,

Niman Bhauan
New Delhi

2] The Secretary,
l”l:.nistry of Personnel, Public Gr:.evances

& Pens;.ons,
North Ho ck,

Neu Delh:.

3. The Direcior- General of" Uorks"--
Central publiec Works Deparimenf,
N:.man Bhauan,

Neuw Delhlo

&l The superintending Engineer;
Central Store. Circle"*‘;‘"
Central Public Wo tks Depariment;

Netaji Nagar,
NBU mlhlo

54 The Pay -and ‘Accounts orhcer‘,

pay &Accounts Offica(NTZ)y
Ministry of Urban Development,
Central Public Works Depariment,

- New Delhi Tt e e L ;'—;o o RQSpondentsE‘
(By Adwocates Shri Gajeh dra«c;im)
“DRDER:>

Mm‘S R. ADIGE VICE CHAIRNAN(A)

Applicant impugns respondents' letter dated

=
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14%7496 (Annexure~A1) and dated 22574% (Annexure=a2 )il

¥

s prays that his servies period from GISI8! to 2787570
(excluding the period from 1JM0JE to 275770 uhich
was treated as di es-non) as .qu%lifyibg._servi ce for

grant of pension to him}y with consequential benefits
including arrears of pension and interest @ 12% p:afi

thereond

24 Applicant joined CPYD on GSHE! as a temporary
bé‘en.io_:.: Op era_’_ws%%_ Consequent_to_his participation in a
strike on 1 9,978 his services ere teminated on
break in service from 1310768 to 2707.70 was condoned,
but this period was treated as dies noni He retired on

sup erannuation on 3)”:—‘1 1?“;95.:

Py

3 _Respondents state in impugned lettem dated
19739 and 227598 that they are unable to treat
applicant’s serviee period from 655461 to 27570 as
qualifying service for grant of pensionary benefits to
hi"!wi.-ﬂ.a.Q"-‘eOrdanc%«‘r!_i,th_‘BUle 17_6;§i(bena_ion) Rulas) firstl
because he has besn paid WCPF including Go vti

con tribution %,nd'.i{?,’ce:?st ‘thereon upto Februazy§1969
amounting to MJ996/~ for his entire servics f rom

5?53‘35”“ o 30?-"33.68}!1!1-,._.secondlx because he did not give
him op tion to come over to the pension scheme in tems of

OM dated 298389 issued by DP & ARG

& Inpare 4J8 of his OA applicant has specificelly
stated that he submitted his option fom to come over to
the pension system on 26710372 (Annexure=a9)7 This
agsertion has not been specifically denied by respondents
in the correspondirg paragraph of their erly‘?i

5. Under the circumstarice respondents cannot assert

that applicant did not exercise his option, to deny him



“refer .to.éwt,_‘the,,Qbyti%_mntributi@n to CPF and interest

\\J\
2 -3 ;
the benefits of coming over to the pension scheme &
In this Q‘?ﬂne,ci;i._prj"cj,‘r_ag;apg_ig_sue_d from DP & AR from
time to time pemit employees covered by the CPF Scheme
to come over to the pension scheme provided they exercise

their option in time%d In such cases; ttey are reguired to

thereon at the time of settlement of CPF Accountd
63 .I'n“t_h_“a light of_ the foregoing, this OA succeeds
and is alloued to the extent that respondents are
directed to count the service rendered by applicant from

e

645461 to 2737700, (Less the period from 15106 to
2737370) as qualifying service for purposes of pension
and other retiral hepefi tﬁ%?f.ﬁesgpnde;nts .should recalaulate
the pension_and _o_t,hgx;,,réti‘ra.'!._wbehefits accordingly and
pay the same to applicant along with arrears within 4 month
from the date of receipt of 2 coopy of this order, after
adjusting the Gvtimontribution to CPF and intsrest
thereon from the Sameéﬁé The prayer for interest and costs

is reje cted‘?j
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